» IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

mﬁﬂ_ 513£§4 A
EP. 45/94 in ‘
0.A. 1449/93. . . Dt, of Decision : 28-7-94.

MgA. No. 513/94.in DA,1449/93.
1. The Chief of Air Staff,
Vays Bhawan, New Delhi.

2. The Commanding Officer,
Headquarter Trainlng Command IAF
Bangalore.

3. The Commanding Officer,
Air Force Station, ]
Respondents.

Us

Smt. C. Padmavathy o «. Respord snt/
: ‘ ) Applicant.

Counsel fcr'the Appllcants/
RESpondents : Mr., N,R.Devaraj,Sr.CGSC.

Caunsal For the Raspundent/
Appllcant. : Mr, N,Ashok Kumar,
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Smt. ‘C. Padmayathy .. Patitioner.
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1. Mr: Kaul,
ﬁﬁ??¢vayu Bhavan,

The Chief of Air
New Delhi.

24 Mr. Puf?, The Commanding Officer,

Headquarter, Training Command I.A.F.,
Bangalore -~ S$60 006.

3. Mr. K.K.Zalpuri, The Command ing Officer,

Air Force Station, Begumpst, .

Hydarabad. ++ Respondents
Counsel Por the Patftinnar ¢ Mr. N. Ashok Kumar

Counssel for the Respondants : Mr. N.ﬁﬁﬂsvaraj,Sr.CGSC.

CORAM:

THE HON'GLE SHRI A.V. HARIDASAN : MEMBER (JupL.)

THE HON'ELE SHRI A.B., GORTHI ¢ MEMBER (ADMN,)
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MA 513/94
&
CP 45/94

in '
UA 1449/93, - ‘ Dt. of Order:28=7«54,

(Order passed by Hon'ble Shri A.V,Haridasan,
Member (3J) ).

The prayer in MA7513/94 is to give e#tsntinn af
timé for implementation of the order passed in 0.A.1449/93,
till the end of November, 1994, It is stated in the
ﬂiscellaneous Application that earnast Stéps havimg been
taken getting sanction of the competent authority and that
the arder will be implemented without fail by the end of
November, 1994, In view of the averments, we are of ths
considered view that the Respondents are taking effective

steps to implement the order. Hence the M.A.513/94 is

alloused,

24 Contempt Petition No.45/94 is filed on the ground

that the Respondents havenot offered any post to the appli-

cant on compassionate grounds in consonence with the orders

passed in Original Application,

3. Ye have granted extsntion of time till the end of

November, 1994 to comply with the order. Therefare we do

not find any reasan to initiate contempt proceedings against

.0..3.




the Respondents . Accordingly we dismiss the Contempt

e

(A.V, HRRIDASAN)

Momhcr

‘Petiticn. No coéts.

Ot. 28th July, 1994,
Dictatedrin Open Court,

¥7 1sd7%‘

avl/ DEPUTY REGISTRAR(J)

Copy to:
ey, RO \
105 Tha Chief of Air Staff, Uayu Bhavan, New Delhi.

24 The d%mmanding Officer,
Headquarter Teaining Command IAF.

Bangalore.
R NN EAXC
3. The Commanding OPficer, Air Forcs Station,

Begqumpet, Hyderabad.,

4. One copy to Mr.N.,Ashok Kumar, Advosate,
3-2-637/1, Nimboliadda, Kachiguda, Hyderabad=27.

S Ona copy to Nr NeRoDavraj, Sr.CGSC,CAT, Hydarabad.
64+ One copy te Library,CAT, Hyderabad. )
7. One spars copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BINCH HYDERABAD

THE HON'BLE MR.A.Y.HARIDASAN: MEMBER(IT

AND
.{; -
THE HON'3LE MR,N,B,GORTHI = MEMBER(L)

Dated: &) 8 ':h‘?({ .

ORDER/JIUDGMENT,

M. . RSP0 NT, ?“/5/‘?q$( C—PQS#Q/
- inm -

0.4 L NB, [L(q?/?g " s

TLALLND, (J.P.ND, )

Admittad ond Interim Directilons
Issucd,

Allowed,

Disposed t P with direstions.

el

Dismissec, _——

Dismissed 25 Withdrawn,

Jismissbdd for Defqult;






